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Central administirative Tribunal
Principal Bench

Oy No. 27859/2003
MNew Delhi this the 18th dav of November ., 20032

Hon’ble Shri V.K. Majotra. Vice-Chairman (A)
Hon’ble Shri Bharat Bhushan. Member (J)

Shri Harminder Sindgh Sidhu
S/0 Shri Ajiit  Sinah.
RS0 D-3&. Railway Colonw.
Colleaae Lane.
Mew Delhi.
=Anplicant
(By Advocate: 3hri M.3. ahluwalia)

Yersus

= 1. General Manager ()
Northern Railwaw ,
MHeadauarters Officer.
Baroda Housze .,
Mew Delhi .

P Divisional Railwav mManaqer
D.R.M. s Office.
Plesw Delhil .

A

Divisional Personnel O0fficer/DLI
DRM Offics
State Entrv Road.
Morthern Rallwaw.
Mew Delihid .
“Respondaents
< ORDER (Oral)

Hon’ble Shri V.K. Majotra. Vice-Chairman (A)

Learnaed counsal heard.

& ABoplicant  has  challenasd  Annexurs  A-1
dated 2Z2.7.2003 whereby respondents have cancelled the
seniority of the applicant which had been accorded to -
him vide letter dated 9.&6.2003 w.e.f. 3.9.92 in terms
af PSS 4913, Learned counsel polnted out that now the
respondents  have applied PS No.l2é44 for cancelling
the senioritw allotted to the acplicant earlier on.

He alzo mentioned that applicant had been appointed as
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I0OW Grade I on 3.9.9Z2. il.e.. prior to issuance of P&
Mo, 12644 dated 8.12.1994 and 14.9.1995. He also
stated that applicant has been discriminated against
inasmuch as in similar circumstances another I10W
Grade-1 Shri R.K. HKushwaha who had been appointed on
1.10.90  on comnpassionate -eround and was  sent  for
training to Kanpur and after completion of the
training was allowed seniority reckoning from the date
of  hiz appointment., i.e.. 1.10.91. Learned counsel
also stated that applicant had made representations to
the respondents vide Annexurse A-6 dated 9.7.2003 and
snnexure  A-7  dated 5.8.2003., which have remained

unactioned at the hands of the respondents till now.

S i Kesping in  wview the averments made,
herein., we are of the considered view that at this
staae  itself and without puttinag the respondents  on
notice, while respondents”™ interest shall not be
prajudiced in  the interest of justice 04/ can  be
disposed of reguiring the respondents  to decide
applicant’s  representations Annexurs &-6 and Annexure
a~7 by pazszing a speaking and reasoned order within a

period of three months from the date of communication

of these orders. Ordered accordinglwy.

4, 0A is disposed of as above. No costs.
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MEBharat Bhushan) (v. k. Majotra)l
Member (J) Yice-Chairman (A)
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